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Title: Discussion on the motion for consideration of the Prevention Of Money-Laundering (Amendment) Bill, 2009 as passed by
Rajya Sabha. (Bill passed).

MR. SPEAKER: Now, the House will take up Item No.323€"Shri Pawan Kumar Bansal.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI PAWAN KUMAR BANSAL): Sir, on behalf of my senior colleague, Shri Pranab Mukherjee, I beg to move:

"That the Bill further to amend the Prevention of Money-laundering Act, 2002, as passed by Rajya Sabha, be taken
into consideration."

Sir, the Prevention of Money-Laundering Act, 2002 was enforced in the year 2005. Gaining from the experience and also
trying to bring the provision in line with the law prevailing in different countries, the Prevention of Money-Laundering
(Amendment) Bill, 2008 was introduced in the Rajya Sabha. The Bill was referred to the Standing Committee. The Standing
Committee, after deliberating upon the Bill at length, made its observations and on the basis of those observations, we have
moved certain amendments in the Rajya Sabha and the Rajya Sabha was pleased to pass this Bill the other day, on 19% February,
2009.

Very briefly, I would like to refer to the substantive amendments that we have moved in the Bill that are before the House today.
These include (1) the addition of more offences to the Schedule to the Prevention of Money-Laundering Act, such as offences to
do with terrorist financing, (2) the inclusion of a new category of offences, namely, offences of cross border implicationsa€”this
will effectively remove the threshold of Rs.30 lakh for predicate offences of Part B of the Schedule in cases of international
activities; (3) to bring money changers, money transfer service providers, and international payment gateways within the
reporting regime; and (4) to bring one Designated Non Financial Business, nhamely, casinos under the reporting regime.

There were certain difficulties also experienced in the enforcement of the Act, which are now sought to be removed by providing
that the proceeds of crimea€”and this is a very important one--can be provisionally attached even when these are in the
possession of a person who has not been charged with a predicate offence; and secondly, to provide that such order of
provisional attachment of the proceeds of crime can be confirmed by the Adjudicating Authority. The provisional attachment,
which was initially permitted for a period of 30 days, can now be continued up to 150 days.
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Also, we have provided that the power to search and seize can be exercised at the stage of filing of report by the police
authorities under Section 157 of the Cr. PC in cases where the police is investigating the predicate offence. Also, there is
provision that the power to search or seize can be delegated to officers not below the rank of Deputy Director.

With these words, I would commend the Bill to this hon. House.

MR. DEPUTY-SPEAKER: Motion moved:

"That the Bill further to amend the Prevention of Money-laundering Act, 2002, as passed by Rajya Sabha, be taken
into consideration."
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MR. DEPUTY-SPEAKER: Anything spoken without my permission should not be recorded.
(Interruptions) 3€; *

SHRI LAKSHMAN SINGH (RAJGARH): Sir, what I am trying to say is that all this money, slush money, black-money or money
earned through illegal means — illegal trafficking, illegal drugs trade, wildlife trade. ...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Lakshman Singh, do not address any Member. Please address the Chair.
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SHRI RUPCHAND PAL (HOOGHLY): Sir, we had passed this from the Standing Committee rather in haste as you were very keen
to get it passed along with the other anti-terrorist pieces of legislation that were being passed. But it took so much of time --
whatever may be the difficulties -- and now it has come. I will just add a couple of points.

Firstly, the Standing Committee has deeply gone into different provisions including the new opportunities that are being exploited
by the terrorist forces, so that they can be brought within the purview of the criminal justice system. But even today we do find
that hawala regime is very much dominant. Even in the Satyam case we do find that a big reputed company had resorted to the
hawala route. One UK research team is commenting that about 500 such companies of India are using the hawala route, and that
they are not even using the money that they are having as external commercial borrowings for the same purpose. They are first



putting the money sometimes in the share market or sometimes they are using it for the purposes that are not in conformity with
the purposes stated for getting that loan, be it the external commercial borrowings or other borrowings.

They have mentioned about the Swiss bank accounts. Even today we do find that the UBS have come clean about the bank
accounts of the American fraudsters. The UK Prime Minister has also appealed for it. Now, the reports are that more than $ 1,400
billion worth of Indian money are stashed. Apart from that, there are many other tax havens where money is there. There was a
comment that that money is coming back, and the capital market is also being used by the terrorist groups themselves. This was
a comment coming from an important person. This issue came up while we were examining this issue. The issue of fake currency
notes also came up. All these issues are there.

I support the Bill, but I think that the Bill has come in the backdrop of the anti-terrorist measures that are being initiated. There
are very many grey areas, and the loopholes are to be plugged appropriately. The first such loophole is the participatory note.
The Reserve Bank of India had categorically stated that it should be banned, but for very many reasons the Government of India
did not give it. The source of money is never known. The money is coming from different sources. Therefore, when the National
Security Advisor was commenting that money is coming to the capital market, this was also terrorist money. I think that all these
are related issues.

Deregulation has many faces. One face you find in America where Lehman Brothers are really on the streets as it has collapsed.
There are very many other icons of the Wall Street who are not only rolling on the streets, but have also vanished. They are
becoming vanishing companies, who have their own money.

Now, as regards Satyam, we do find that they have also been using the hawala route. Therefore, my suggestion will be that in
addition to the provisions that we have made in order to strengthen it or make the provision more stringent, they should also
bring it within the purview of the criminal justice and criminal law. Hence, the Schedule is being added to the Bill. I would
suggest a re-look at the provision like participatory note or a re-look at the reports of the money being stashed abroad, which
may also be used by the terrorists in different names or through different NGOs, etc.

I support the Bill, and I appeal to the Government that they should look into the Bill for some more comprehensive measures.
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SHRI B. MAHTAB (CUTTACK): Sir, I stand here to participate in the Bill that has been moved for an amendment amending the
Prevention of Money Laundering Act known as Prevention of Money Laundering (Amendment) Bill 2009.

The Minister has very rightly pointed out that this Bill was before the Rajya Sabha and was referred to the Standing Committee of
Finance. As Shri Rupchand Pal has stated, the Standing Committee of Finance also went into it in haste, for the interest of the
nation, and also made certain suggestions. Though this Parliament had passed this Act in 2002 it came into force in 2005. But
subsequently a number of incidents had occurred in the country. Sir, because of the obligation which we have with the United
Nations General Assembly Resolution, this amendment has become necessary. The UNGA had adopted the political declaration
and global programme of action to prevent money laundering. This Act of 2002 was brought into force in 2005, to prevent
money laundering and to provide for confiscation of property derived from or involved in money laundering and for matters
connected therewith.

I am reminded of the day when from the railway platform of Delhi large bags of black-money, Hawala money, were recovered. A
dairy went around and a number of cases were registered in the early nineties. At that time it was in the Media that this money
was Hawala money which was supposed to be diverted for terrorists' activities in Jammu and Kashmir valley. The whole country
knows how money has played a vital role in the terrorists' activities. It is not only poverty which has played a vital role in having
terrorists activities in different parts of the world, money also has played a vital role to have terrorists activities throughout the
world. Money played a vital role at one point of time to have drug mafias. Later on it went into the terrorists' activities. Now, we
have terrorists' activities which have religious undertone or overtone as we may say it.[R44]
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Therefore, it is in the fitness of things that certain amendments were required and basically the amendment which has been



incorporated here though it was not in the original amendment which was placed before the Rajya Sabha, was relating to
counterfeit, currency notes, bank notes or promissory notes as has been said for using as genuine, forged counterfeit, currency
notes or bank notes. The State is aware how much black money or counterfeit notes are coming into the country through
different channels, not only from Nepal or Bangladesh even from Thailand. A large number of people from African countries are
also getting involved in this counterfeit currency getting into our country. It is playing a major role to give impetus to terrorist
activities. The amendment that has been also proposed says that the offences under the Narcotic Drugs and Psychotropic
Substances Act, 1985 and also offences under the Indian Penal Code are genuine. I would say that sufficient safeguards have
been made into this Bill.

Recently, I think two-three months back, a report was there in the media and the National Security Adviser came out with
a statement and I do not think it has been contradicted yet nor any explanation has been given that hava/a money or terrorist
money is getting involved in the stock exchange market. Money is being invested in our stock exchanges. This is very serious but
I still doubt. I think the Minister can clarify while replying how far this is true and if this is so whether this Bill is sufficient enough
to take cognizance of this fact and take action against it because money is playing a vital role. I would appreciate the amendment
that has come specially the amendment or certain presumptions — raids can be conducted and property can be confiscated the
moment some action has taken place. These are the two major amendments which are there in this Bill and I appreciate that. I
also expect that the money that is being invested in stock

exchanges — havala money or the terrorist money whichever link one is to go through if this is taken care of, I think we do not
have to worry very much because money is playing a vital role in carrying out terrorist activities and is giving impetus to the
terrorist. With these words, I support this Bill.

SHRI VIJAYENDRA PAL SINGH (BHILWARA): Sir, I stand to support the Prevention of Money-laundering (Amendment) Bill,
2009. Most of the points have been covered and I actually appreciate the way the Minister has put this. There are two-three
points that I want to make and they are very specific ones.

After 9/11, the international agencies very rightly said that we must curb the money flowing into the terrorist attacks and the
activities of the terrorism. A lot of things have come about. Today, nobody carries the money. They want to have electronic
transfers, credit cards, debit cards, etc. People are saying that one of the reasons for the biggest frauds in America as also the
recession is credit cards and debit systems.[R45]

They do not know how billions of money has gone into forgery and fraud. They do not really know about it. What I am
trying to say is that we must not get into this line. Punishment has been provided for. Everything is in place. But we do not know
how they are being implemented. Something must be done in regard to credit card forgery so that the financial system, the
economic situation that we are in today is not adversely affected by this.

Sir, my second point is that we have currency notes of various denominations, like a thousand rupee note, a five hundred rupee
note. The basic question is, do they have enough safeguards? Do they have the salient security features? I recently had a word
with someone who is an expert and also Indian and he said that he wanted to advice the Government on this aspect. He told me
that the Swiss Franc currency had 20 such features because of which it cannot be counterfeited. Whereas, in our currency notes
we have only two to three security features and safeguards. Why can we not upgrade this system? The Australians have plastic
cards which are not plastic notes. They cannot have the features. So, they also are doing away with it. My point here is that we
must upgrade the security features of the currency notes so that they could not be counterfeited. There are features like the
colours of the currency notes and there are little things like "RBI" written on it and those can be upgraded. We can have more
number of security features so that the counterfeit money that comes to India can be stopped.

SHRI BRAJA KISHORE TRIPATHY (PURI): Sir, I would like to make a brief submission on this Bill ...(Interruptions)
SHRI MADHUSUDAN MISTRY (SABARKANTHA): Shri Mehtab has already spoken from your party...(Interruptions)

SHRI BRAJA KISHORE TRIPATHY : What is the hurry? I am requesting the hon. Chairman to allow me two minutes. Why are
you obstructing? ...(Interruptions)

MR. DEPUTY SPEAKER : Member from your party has already spoken. So, you may speak for only two minutes.

SHRI BRAJA KISHORE TRIPATHY : Sir, the Bill seeks to amend the Prevention of Money-Laundering Act, 2002. At the moment,



on rough calculation, it is said that about one trillion dollar of money is laundered and also comes to India every year. India's
parallel economy is so deeply entrenched that possession of black money is not even considered and it is of common knowledge
that how this black money is being used in terrorist activities. This is one of the greatest factors in combating terrorism and we
are unable to locate the money. This legislation was made in 2002 and the provisions of this Act were enforced only in 2005. The
Government has also been sitting over it for the last two to three years and only now it has come to make it more effective. This
Act needs more teeth. Whatever are therein the provisions of this present Act, those are not sufficient to control money
laundering and its consequent effect on terrorism.

Many hon. Members have already spoken on this Bill. Prevention of money laundering does not attack crime but it attacks only
the proceeds of crime. The proceeds can be attacked but only if they are involved in a schedule offence making the law
ineffective. [R46

Whatever provision is there only leads to crime. Nobody will be penalized for this thing. So, more teeth are required to combat it.
Otherwise, this law will be ineffective. Practically, black money is running as a parallel economy and hence terrorist activities will
go on.

There is a recent media report to which I would like to draw the attention of the hon. Minister. It indicates that money laundering
racket could be to the tune of lakhs of crores. The Stud Farm owner, one Mr. Hassan Ali Khan, is the man at the centre of an
alleged Rs. 35,000 crore money laundering racket. It is also alleged that this Rs. 35,000 crores are illegally transferred abroad.
The Central Board of Direct Taxes, CBDT, is investigating the case. The Enforcement Directorate should also do the needful. Who
else are involved in this case? What is the result of this investigation? I am just quoting the case as it has come out in the media
reports. This has been investigated by the Central Board of Direct Taxes. The House and I are interested to know the result of
that investigation. This law is there in your hands and a case is also under investigation. I want to know whether you are able to
locate the real owner of this amount.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI PAWAN KUMAR BANSAL): Sir, I am grateful to Shri Laxman Singh, Shri Rupchand Pal, Shri Mohan Rawale, Shri
Alok Mehta, Shri B. Mahtab, Shri V.P. Singh and Shri Braja Kishore Tripathy for giving broad support to this Bill. I am also
grateful to them for many valuable suggestions that they have made.

At the very outset, I would like to assure them that we would value their suggestions and would certainly take their help from
time to time. Law making is always an evolving process and we learn from experience. Whenever we feel that there is a need for
making any further amendment, we would always like to bring them in. Let me also say that there has been no delay whatever
on the part of the Government to react to a particular situation and it was this Government which enforced it. The main Act was
in 2005 and thereafter we have come out with these amendments to this House.

I entirely agree with the hon. Members about the pernicious role that the ill-gotten money or the money which is related to crime
plays in destabilizing the economy and financial system of any country for that matter Monetary gains, we can all feel, can both
be the cause and effect or for that matter the product of crime. And it is precisely to meet situations like that, we have brought
this Bill. For instance, take the case of terrorism. The terrorist groups need money to organize their activities and people whom
they are able to attract are attracted because of money. Therefore, that nexus has to be broken because this affects the stability of
this country. There are also places which are called as heavens for the criminals and we know what their fate is when it comes to
financial parameters of the economy. Therefore, this Government has always been concerned about it and this Bill is to avoid and
to ensure not to allow any environment which enables the criminals to enjoy the profits of crime with impunity and finesse, the
illicit activity with virtually no fear of facing punishment is available to them. That environment would inherently be a
destabilizing factor for the economy.

I would not like to take much time of the House but I would certainly like to refer to some very pertinent points raised by the
hon. Members during the [U47]course of this brief debate.

A point has been made by two hon. Members about a statement attributed to the National Security Advisor about the role of
havala money in the real estate and the stock market. So, let me, at the very outset, say here — I remember and I am sure the



hon. Members would also recall that — after that statement was reported in the media, there was an official denial to that saying
that there was nothing like that. We all have that experience that from time to time what we really say at a particular occasion is
misunderstood and, therefore, leads to some sort of mis-interpretation and mis-reporting. It was specially said that the National
Security Advisor had not said that. The words used by Shri Mahtab was "is being used in the stock exchange". He did not say so.

This is precisely the reason why we want to bring about stringent laws for checking money laundering. That is precisely the
reason that such money should not find its route into our financial systems and to the vitals of our society. That is absolutely
important because we always see, as I said a little while earlier, that it gives the motivation and it is also the fruit of terrorist
activities or any kind that this money at times plays that role.

Therefore, it is imperative to see that the tainted money is never projected as the untainted money because that money will find
use elsewhere. That is precisely what we have to choke. It is for this purpose that these amendments are incorporated here.

As the hon. Members would have seen, there was a host of offences given in this Schedule, which we call the "base offences" or
the "predicate offences." I agree with what was said that this law is precisely aimed at checking the use of money which may be
proceeding from or may be the proceeds of crime. We have, in our country, a large number of laws which purport to deal with
different situations. Provisions of good many of them, like the Indian Penal Code, Narcotic Drugs and Psychotropic Substances
law and the Unlawful Activities Act, have been detailed in this Schedule also.

Now, the point is that in many of those cases the money as such may not be the case property. Therefore, the courts which take
cognizance of that offence may not really be able to deal with the money which is the proceeds of this offence. If the Director or
any of the authaorities, under the Act, has a reasonable belief that here is a case or here is a person who is having this money
which is actually emanating from or is the result of crime or there is money stacked somewhere which has actually a relation with
crime, action can be taken. The property can be searched, the individual person can be searched, the property can be attached
even provisionally.

The important amendment that we have made here is that even if it is seen that a person may not be really associated with the
crime, but if there is reasonable belief of the authority concerned that the money which he holds is crime related money, action
under this can be initiated. I would like to ask, what can be more strong approach to a problem like this. Ever since the laws were
enforced, the various authorities are in place and from time to time they have been initiating action.vsoffice4s)

There has been a feeling expressed about the promissory notes by Shri Rupchand Pal and by some other hon. Members.
Their fear is that the participatory notes — I would utmost like to differ with them on that — that passing a sweeping judgement
on a well-accepted norm, well-accepted financial derivative would not, in fact, do us good. The participatory notes are nothing
peculiar to India. Shri Suresh Prabhu would bear me out.

Sir, almost all the countries accept the participatory notes or the offshore derivative instruments. But to ensure that the
investment via the route of participatory notes is not able to destabilise our system, the SEBI regulations stipulate that the
persons, the FIIs who issue these participatory notes must report at the end of every month in a prescribed format. All
information relating to the participatory notes is issued by them including the names of the subscribers to the said participatory
notes. Now, it is for us, as a country, to decide whether we want that foreign investment or not, whether we want to have
altogether a different system which may be to our detriment and whether we want to move with the world. I do not know a point
was sought to be made by Shri Braja Kishore Tripathi about the volumes of foreign money coming to India. We welcome that.
We had asked for it - whether it is the FDI or whether it is the FII investment, we had been asking for it. That provides you the
necessary input to move forward for the growth of the country. You need investments, but the only thing which you have to see
is that the forces which are inimical to you are not able to use that route to destabilise your country or to destabilise your
sovereignty or to hit at your sovereignty. That is our cause of concern. It is precisely for that reason — for the sake of adding an
emphasis to it that I am repeating it -- that a large number of offences have been included in the list. It is true that those laws
take care of the substantive offences there. This law takes care of the proceeds of crime. Therefore, we cannot expect that this
law by itself would attack. As it was said, why does it not attack the main offence? It is not intended to. But we want to create a
climate where the source or the points from where a person is encouraged to resort to crime should be taken care of. Therefore,
that ill-gotten money and that tainted money is really the subject matter of this law. That care has been taken here.

Sir, a point has been made about the fake Indian currency notes. We are all concerned about that. But before I proceed
further on this, I would also like to assure our hon. Members that though there are instances from time to time where fake
currency notes are detected and there was a case even when in a bank branch it was detected that a bank official in collusion with
some people was responsible for that. But I want to assure the hon. Members that this situation has not assumed any alarming
situation in our country. We need not really be alarmed over this and the security features which we have -- I would like to assure
Shri Vijayendra Pal Singh — are adequate for us. It is through global tenders that we buy the security features and those security



features we keep changing from time to time. So far nothing substantial has ever been proved that our security features have
been breached anywhere by anyonea4s.

The machines through which the notes pass, they can read out any counterfeit currency note and they can immediately
detect it. Even when you see the visual, when you tilt the notes, you would have experienced the colour varies. There are
different schemes. From one colour to another colour it varies. When you just shift the note and you look at the thread, you will
find that the colour varies. That is peculiar to every, different currency note for which we chose that particular security feature.
Therefore, it is our view in the Government that the security features that we incorporate in our currency notes are chosen after a
detailed tendering process, after the Expert Committee discussed that matter and after the strong and stringent competition
amongst the vendors in the world who are all not just ordinary people but who have the real experience in the field. They are the
people who supplied that. There is really no reason to worry on that score.

A point was also made about the latest report about the Swiss Bank. Well, Sir, the report was in the newspapers only a few days
back. All that I want to say is that the Ministry of Finance, the Central Board of Direct Taxes and the Central Board of Excise and
Customs have an elaborate mechanism, a system in place to pursue any suspicious transaction anywhere, to initiate action where
required and that they are prompt in taking action.

There was a report, sometimes back, about a German Bank where the Central Board of Excise and Customs was prompt in
approaching that Bank to seek information. We are also in touch. Our Ambassador is also in touch with them to seek information
as to what we can get. But here, again, I would like to only assure our hon. Members that no effort is ever left wanting in taking
the appropriate action where this Government considers it necessary. We are aware that because of the magnitude of the
tragedies, the activities, whether they are the terrorist activities or other activities intended to destabilise our economy, they can
unleash major tragedies. Therefore, every effort is always made to trace the source of that crime — whether it is the monetary or,
for that matter, any other measure.

The last point that was, in fact, made was about the credit cards. There was a point made that because of the cashless
transactions now carried out, credit cards pose a potential threat to the financial system. It is precisely to cover the situation like
that that the money changers and all these payment systems, etc. have been brought within the reporting regime. The Act
already provides for that. Whether it is the banking sector as such, whether it is the Non-Banking Financial Company or other
intermediaries who are supposed to be reporting to the authorities about any suspicious transaction which they come across, now
that list has been enlarged. I have referred to the casino which has been included there. Similarly, all these systems of payments
and settlements have been incorporated therein. They become part of the reporting regime. Wherever they feel they have to keep
reporting periodically, according to that, wherever they feel that they have come across a suspicious transaction, they are
supposed to be reporting that. We do feel that while you have to move along with the world, you have to move
forward....(Interruptions) But, at the same time, where we feel that some precautionary measures have to be taken or corrective
measures have to be taken, we would do that,

There was a point made about the use of the Information Technology. [rsoirsiiFor that also I would only like to say that the bank
officials have been trained. There is a human resource development aspect and that has been taken care of and being conscience
of the fact that the geniuses amongst the devil can take advantage of any situation, we do see to it from time to time that all the
counter measures are put in place. These were some of the points, perhaps which were referred to here.

There was one point which Shri Tripathy referred to about the Stud Farm owners. I would say that I would like to collect that
information and I will get that passed on to the hon. Member as to what specific measures have been taken in that direction.

With these words, I once again express my gratitude to all the hon. Members and would assure them once again that as and
when on a continuing process we get any feedback from the hon. Members or from the civil society as such about needs to
strengthen the anti-money laundering measures in the country, the Government would always like to do it.

SHRI SURESH PRABHAKAR PRABHU (RAJAPUR): The hon. Minister was just responding to the point that was raised by some of
the hon. Members about the possibility of a huge amount of money being stashed in Swiss Banks from the Indian nationals. One
estimate, as per the report, is that the money could be 1.5 trillion dollars which is more than India's economy. I would just like to
know is it true or is it possible that it could be more than India's total economy that the money could be stashed there.

SHRI PAWAN KUMAR BANSAL: Sir, Shri Prabhu has been in the Government and I think he would not subscribe to that view. We



have a strong economy, but you cannot make laws to enforce honesty everywhere. There can be deviations from time to time
and it is precisely to cover those situations that we have plethora of laws here to deal with different situations. But I, for one,
would never subscribe to a view that it could be that much or anything. But I would still say that wherever any information comes
to our notice, whatever information ever comes to hon. Members, if they pass it on to us even on the basis of suspicion, I can
assure them that the Government would be prompt in taking action against them, approaching any concerned authority and
doing whatever is considered necessary to see that nobody is ever able to play with our economy the way it is feared by them.

off cignur Big :3uragt widlca, snsiaser gforen A YA Afucdwr uetstr 3, St avofl AT @Y A A B 3l Ioidt ol & A 3| a@r smusl VA
Afuedrr sordic fbe & a1 wol on 3G 87

SHRI C.K. CHANDRAPPAN : Sir, just now the hon. Minister was clarifying about the allegation with regard to Swiss Banks
accounts. We all, the Members of Parliament, got a certain letter which alleges that huge amount of Indian money has been
deposited in Swiss Banks. We can pass on that letter to the hon. Minister if he has not got it. The allegation is serious. The
Government says that any such thing will be enquired into. But in this case since the allegation is serious, it has been raised in
Parliament, whether the Government will assure that it will be enquired into.
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g 3fiz & ameaR uz Beol au @ & b 3mudh uRl fBrdel el S B 2, @Il 3AA SeUIST Lol MU R &7 330D 10 361b URT uaglel dlol ol 3iftibr
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HEleR1, doguiol St of Bar das & @iy 3 a1 &) A 9IRS 3A acb ofdl & S/ ol $37 I B @iy I uact el e 3T SR Aawl YBT RN o [ ag dan
1.3 Rferrer &t e &, F st § b ot 81 Awan @d ar Adl 8k & b wal A v art forwerdt & siie 32t gt srereR! o 81 gu oft 3aP aly 9t
@elell SRIGI @2 okl 8, 33 43l okl 3| didbel d oW d@d weoll aisdl & & the Government will not gloss over this situation. The
Government will view it seriously and all possible steps will be taken. Whatever is warranted, the Government would certainly do
it.

SHRI SURAVARAM SUDHAKAR REDDY (NALGONDA): Mr. Deputy-Speaker, Sir, I would like to ask a clarification on a very
important issue.

MR. DEPUTY-SPEAKER: The hon. Member from your party has already asked a clarification.
SHRI SURAVARAM SUDHAKAR REDDY : Sir, this is a very important point.

The depositing of money in Swiss Banks is being raised again and again and it has appeared in the Press now. So, I would like to
know what steps the Government is taking in this regard. The hon. Minister has replied very generally. The allegation is that
1456 billion US dollars is supposed to have been deposited by Indians in Swiss Banks. According to the known rules, only if the
Government asks, they will give details of the individuals who have deposited money there. This is a very serious matter.
Therefore, I would request the hon. Minister to reply to this question.

SHRI PAWAN KUMAR BANSAL: Sir, I have the example of the German Bank where the Government has taken action. This report
has appeared only two days back. I hope the hon. Members would certainly give time to the Government to proceed in the
matter. Just acting on one report, you cannot end up taking the matter through diplomatic channels immediately. But I would say
that the Government would never be found wanting. The Government would be second to none in pursuing these matters and
whatever appropriate action is required, the Government would take it.



SHRI SURAVARAM SUDHAKAR REDDY : Sir, this is a very serious issue. ...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record now. Please take your seat.
(Interruptions) G€;*

MR. DEPUTY-SPEAKER: The question is:

"That the Bill further to amend the Prevention of Money-laundering Act, 2002, as passed by Rajya Sabha, be taken
into consideration."

The motion was adopted.

MR. DEPUTY-SPEAKER: The House will now take up clause-by-clause consideration of the Bill.
The question is:
"That clauses 2 to 13 stand part of the Bill."
The motion was adopted.
Clauses 2 to 13 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.[R52]
MR. DEPUTY-SPEAKER: The Minister may now move that the Bill be passed.

SHRI PAWAN KUMAR BANSAL: I beg to move:

"That the Bill be passed."

MR. DEPUTY-SPEAKER: The question is:

"That the Bill be passed."

The motion was adopted.

* Not recorded.



